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quashed and certain other things to 
be done and the case to be transferred 
and so on. The hon. Member will see 
the enormity of the case when he 
knows that there are 1.000 pages in 
the judgment and 129 prosecution wit
nesses. 23 defence witnesses and 6 
court witnesses were examined and 
about 10,000 documents have been 
produced iti the case.
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Shri T. A. S. Chettiar: Can we 
have the answer in English. Sir?

Mr. Speaker: The hon. Minister 
may read the answer in English also.

Shri Datar: (a) Yes. A  co{^ of 
the orders issued is laid on the Table.

(b) There is no list of c^Bcers spc* 
cifically excluded from such appomt* 
ments. In making selections from the 
field of choice these instructions are 
taken into account and only those 
whose reputation for integrity is satis
factory are selected.

(c) Integrity of a Government ser- 
ant is generally judged by his gene
ral conduct, reputation and reports oa 
his work.
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Shri Datar: I did not follow the 
hon. Member.

Mr. Speaker: Nor did I. 
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Shri G. P. Sinha: May I know if 
any officers of the I. A. S., I. P. S. or
I. C. S. have been discharged or dis
missed on account of doubtful inte
grity in 1956 or 1955 ?

Shri Datar: That would be a dif
ferent question, but I might point out 
to the hon. Member that these instruc
tions apply to all the officers, from 
the lowest to the highest.

Shri Sinhasan Singh: May I know 
if the attention of the Government has 
been drawn to the lengthy report of 
the Auditor-General about advances 
made to an Embassy officer three 
times for a car and that tiie officer 
purchased a car and sold it without 
using it ?

Shri Datar: I shall take this infor
mation from the hon. Member and 
see how the facts are.

Mr. Speaker: Hon. Members may 
write to the Minister on individuu 
cases.

Shri Sniiiaian Singh: The Minis
ter has not read the report of the 
Auditor-General in which the Auditor- 
General says about the integrity of 
the different officers.
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Shri Datar; That is what I have al
ready pointed out.

Shri Sinhasan Singh: But he is tak
ing the information from me.

Mr. Speaker: What I would urge 
upon hon. Members is this. There 
are a number of such individual cases, 
and if the hon. Members will kindly 
go through the rules, they will find 
that if*Uiey want to ask particular 
questions, it is better that they give 
previous intimation to the Minister, 
say, 15 or 20 minutes, so that the Mi
nister may come prepared to answer 
them. It is not as if the Minister 
should have read all these reports and 
must have the information at his 
fingers’ ends in respect of all these in
dividual cases.
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Shri Datar: I have already pointed 
out that whenever there are any re
ports or endorsements made in the 
confidential records, they are checked 
by the higher officers, and if anything 
wrong is found, then the oflBcer mak
ing the endorsement is taken to task.

Shri Kamath: Am I right in saying 
that Government never appoint to 
high office or to any office a person 
in respect of whose integrity or other
wise an enquiry has been demanded 
^  a Committee of Government or a 
Committee of Parliament?

Shri Datar: Government have got 
sufficient resources at their disposal to 
find out whether a particular person 
bears a good reputation or does not 
bear a .good r^utation. Government 
consider all die circumstances and 
then make the appointments.

Shri Kamath : Is it not a fact that..

Mr. Speaker: He asked the same 
question yesterday, and I think it was 
about the A. I. R.

Shri Kamath: No, Sir. Is it not a 
fact that a person in respect of whose 
dealings and transactions the Public 
Accounts Committee of Parliament re
commended or demanded a high level 
judicial enquiry, has been appointed, 
rather promoted to be a Minister of 
Government without Portfolio, and 
recently with Portfolio?

Mr. Speaker: This question need 
not be answered.

Shri Kamath: Why should it not 
be answered. Sir ?

Mr. Speller: Not in the public in
terest. This has been asked a dozen 
times. •

Shri Kamath: This was never ask
ed. On what ground should it not be 
answered? Of course, you have got 
the fullest power to disallow a ques
tion. and I do not question your
authority.

Mr. Speaker: A full statement, not 
once, not twice but at least three
times, has been made with respect to
these matters and why judicial en
quiry should not be had. Once again, 
if this question is to be ranked up. 
there will be no end to it. It has 
been settled.

Shri Kamath: We have not settl
ed it on this side ; Government may 
have settled it.

RECRorrMENT TO D efe n c e  Ser v ic es

*2630. Shri Madiah Gowda: WiU
the Minister of Defence be pleased to 
state:

(a) whether it is a fact that in
structions were given to the recruit
ing officers that particular attention 
should be paid to encour^e recruit
ment to the Defence Services in the 
States of Madras. Mysore, Hyderabad 
and Travancore-Cochin: and

(b) if so, with what results ?




